
CENTRAL ADMINISTRATIVE TRIBUNAL 	
REGISTERED 

BANGALORE BENCH 

Commercial Complex(BDA) 
Indira Nagar, 
BANGALORE— 560 036, 

Dated 10-11-1986 

11C8t ion No. 	169 

WP No. - 3257179) 

Applicant 
	

Respondents 

- A.K. Loganathari 
	

The Secretary, 
Dptt. of tcience & Technology 

To 
	

& others. 

The Secretary, 
Department of Science Ic  Technology, 
New Delhi. 

The Surveyor General of India, 
Post Box No.37, Oehra Dun, 
Uttar Pradash. 

The Senior Director, 
Survey of India, Southern Clicle, 
91, Richmond Road, Bangalore-560 025. 

The Superintending Surveyor, Incharge, 
No.17, Party ( Southern Circle) 
Survey of India, Bangalore— 25, 

5, Shri AnandaRamu, Advocate for Applicant, 
C/o.Shri K. Subbra RpCi , Advocate, 
128, Cubbonoet Main ncia, Bangalore— 560 002. 

Shri R.S. Padmarajaiah, Sr. Centr'l Govt.Stadd&ng Consel, 
High Court of Karnataka Buildings, Bangalore-1. 

SUBJECT: Sending copies of Order passed by the Bench in 
Application No._ 9/86 i_ 

Please find enclosed herewith the copy of the tJrder/ 

passed by this Tribunal in the above said Application 

Nc._169/86(T) 	on 31-10-1986. 

End: as above. 	
/ 	
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IN TIE CNT:nAL AlvtINISTi,'j'IvE 
T II flUx AL. AID IT IONAL, E N C, 

flANGALORE 

ORDER SHEET 
Application No 	 of 1986 C::() 

Applicaxo 	 Respondent 

n-, C 	 J 
Athocate for Apphcant 	 Advocate for Respondent 

('ii..:- 

Ord.rs of Tribunal 

31.lC.195 The order passed by the erperdent No.2 (R2) acceptinc the 
resignaticr, of the applicant w.e.f. 29.2.1964 A.N. was set aside 
by the Additional ?unsif, Ci ii Station at Banga7 ore, whose 
Judgoerit was confirmed in 6pi ,eal by the Civil Judge, Banoalcre, 
and also in Second Appeal by the Hich Court of Karriatka. As a 
sequel to the aforesaid lepa proceediros, F-12 reinstatcd the 
aiklicant on il.3.1976, as A.r Survey Drauahtnian Grade IV. After 
zesristatement, the applicant took the Trade Test for the Trade 
of Planetehier (TT for TFT) frade Ill in 1977 ad and cot throuah 
the same. His promotion, ho 'ever, tc PT Gr.II was not considered 
on the ground that he should appe ax for the rrEscrihed test and 
get throuch the sane. 

Shri Anandararru, learnEd counsel for the applicant, suhrit 
that the tr TT for TY1 pr 'notion to PT Gr.Il was prescribed 
only in 1570; that his diem was chcd tc pear for tht TO for 
TFT Gr.III only in 1977, but not before 1970 when the arendment 
to the rules relatinc to rec oient and prooction took place, 
because of the illenal order passed by P2 which was struck down 
by the Courts; that the s'cc ss of his client at the TT held 
in 1977 for PT Gr.lIl is act ally re1atale to the test held 
in. the year suhsesuer.t to th year in which hjF client failed tc 
ret through before the 111cc 1 order ws passed by P2, and in 
view thereof, P2 is not just fied in insisting in his letter dote -
13.2.1979 that the applicant should aeor for the TT for TFT 
r.Il held in 1%7. 

Shri 1 .S. Podoarajaiah, ounsel for respondents, suhkits that 
the applicant got through th TT icr TFT Gr.IIJ only jr 1577, and 
in vies thereof, he is gover ed by the amended rules, and the 
letter dt. 13.2.1579 issued y P2 is therefore juEtifiEd.  

After coneiderinc the ri 'al Contentions, we are stisfied that 
it is not obliratory on the art of the a - licant to arear at the 
TI for TPT Gr.IJ since it va for reasons beyond hiE control that 
he could not appsi for FT th said test prior to the a - docnt 
of rules in 1979, and had he qualified at that tint', the necessity 
f to apr for the TT in 19 19  would not have arisen. We,there_ 

fore, set aside the comrnunic ticn dated 13.2.1979 of P2 (Annexurej 
—L to the application) and d rect the resporde-ts to consider the 
case of the applicant for pr motion from, the post he is currently 
holding to the  post of PT Gr II in cosfoity with the rules 
existing prior to 1970. The application is accordingly allowed; 

	

parties to hear their own, cots. 	 - 	- -- 

f (OH. FA!iaY1SHA PJ() 	(LH.A.'
WEOREP(J) 
31.9L6. 	31.111.15{6... 
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REG 1ST (RED 

ADMTNTSTRATIVE TRIBUNAL 
ANGALORE BENCH 

CONTEMPT OF COURT 

APPLICATION No, 	20/87 	 COIIIIERCIAL COMPLEX, (BDP) 
IN APPLICATION NO. 16[86J -- 	INDIRANPiGAR, 

(wP.i'Jo. 	 BANGPLORE-560 038. 

tATED: 

Ifs 	 RESPONDENTS 

The Secy, Dept of Science & Technology & 3 Ors 
P1 PP LI CANT 

Shri A.K. Loganathan 

TO 

Shri A.K. Loanath8fl 
No. 6, Muruga Pillei Street 
Bangalore 560 001 

Shri K. Subba Rae 
Muccete 	- 
128, CubbonPet Main Road 
Bangalore - 560 002 

The Superintenin9 Surveyor 
Incharge, No. 17, Party 
(Southern Circle) 
Survey of India 
Bangalore - 560 025 

Shri M.S. Peowarejaish 
Senior Central Govt. Stng Ciunsel 
High Court €uilings 
Bangalore - 560 001 

The Secretary 
Department of Science & Technology 
New Delhi 

The Surveyor General of India 
Post Box No. 37 9  Dehra Dun 
Utter Praesh 

The Senior Director 
Survey of India, Southern Circle 
Koramengala II Block 
Sarjapura Boad 
Bangalore - 560 034 

SUBJECT: SENDING COPIES OF ORDER PASSED PV THE 
BENCH IN/APPLICATION NO. 	20/87 

CC}NTEPT OF COURT 
.... 

Please find enclosed herewith the copy of the Order 

passed by this Tribunal in the above said Application on 

14-7-87 

, (S 

EfaCL: As above. 

DEPUTY REGISTRAR 
(JUDICIAL) 
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CENTRAL ADrlINISTRATIiE TRIBUNAL 

EANGALOKE - 
DATED THIS THE 14th DAY 01 JULY, 1987 

Pres.nt j Hon'ble Sri Ch.Ramakrishna Rao 	 limber (j) 

Hon'ble Sri P.Srinivsan 	 limber (A) 

CONTEfIPT OF COURT Na. 20187 

A.i .Laçanathan, 
Plan. tabler Gradw III, 
Ns.17 Party, Survey of India, 
Bangalore and residing at 
No.6, Muruga Pillai Streut, 
Bancjalsr. - 1. 

 

Applicant/Complainant 

( Sri K.Subba Rao ... 	Advocate ) 

 

Secretary, 
Department of Science and 
Technology, Govt. of India, 
New Delhi. 

The Surveyor General of India, 
Pest box No.37, 3.hr& Dun, 
Uttar Predesh. 

The Senior Director, 
Survey of India, 
Southern circle, 
Koramangala, II Black, 
Sarjapura R.d, 
Bangaisre - 34. 

The Superintending Surv2,'or, 
In charçe, No.17, Party 
(SOuthern Circle), Survey 
of India, Eanailore - 25. 	 Respondents/Accused 

( Sri M.S.Padmarajaiah 	... 	Advocate .) 

This Contempt of Court Application has come up before the 

court today. Hon'ble Sri Ch.Rarnakrishna Rao, NomLr(J) made the follewinc : 

ORDER 

In this Contempt of Court application filed under Section 17 

of the Administrative Tribunals Act 1985, the complainant who was the 

applicant in Applicant in Application No.159/86 complains that the res—

pondents have not complied with the order .f this Tribunal passed there— 
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in u 1 31.13.1905. The Lc;mlainant uhu was pIeent in prsLn 	zn 

heard. We directed Sri M..Padrnarajaiah, l.arn.d counssl for the 

Central 6ovtrnrnent who us present in court, to take notice on behalf 

of the respondents and heard him. 

in may hvrc reproduce the last parc of the order of this 

Tribunbi dated 31.10.1985 :— 

"After considering the rival coritntions, we are satis—
fled that it is not obligatory on the part of the app—
licant to eppar at the TI for TPT Lr.II since it ws 
for reasons beyond his control that he could nct appear 
for tre said test prior to the amendisnt of rules in 
1979, and had he qualified at that time, the necessity 
to appear for the TT in 1979 would not have arisen. 
Jo, therefoze, set aside the communication dated 
13.2.1979 of R2(Annexure 1 to the application) and 
direct the respondents to consider the case of the 
applicant for promotion from the past he is currently 
holdinc to the post of PT Gr.II in confornity with 
the rules existing prier to 1970. The application is 
accordingly allowed; parties to bear their own costs." 

The complainant complains that in purusance of this order he applied to 

the respondents on 11.12.1935, 10.3.1937 and 5.5.1987 rer;uastinc them to 

consider his case for promation in terms of the said order. but the 

respondents have not so far taken any action thereon. He, therefore, 

contends that the respondents have committed contempt of this Tribunal 

by not obeying its orders and that the ruspondenteshould be punished 

for t:e same. 

It will be seen from the extract of the order dated 

31.10.1985 rproduced above that this Tribunal did not set any date by 

which its order should be complied with. Therefore, it cannot be said 

that the rspondents have wilfully, disobeyed the order of this Tribunal, 

by not acting in pursuance of it so for. 

The applicant states th.t he is due to retire on 31.7.1937 

and tha respondents have already issud the pension payment order to him 

stating therein that it representad the final determination of his pension. 

His anxiety is that the respondents should not treat this pension order 

as the final order but should revise it in the light of the decision to 

~A~ 
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be taken by the respondents pursuant to the order of this Tribunal 

dated 31.10.1986 He is also anxious that the matter should be settled 

early because of his imp.ndinc retirement. 

5. 	We ore satisfied that there is no case for haulin; up the 

respondents for contempt. but since the applicant is due to retire by 

the and of this month and nine months have already elapsed after the 

judgement w.endsred by this Tribunal in Application No.169/86 we 

consider it proper to issue the following directions to the respondens 

the respondents shall consider the application made by the jpplicant in 

pursuance of our order dated 31.10.186 and convoy their dacision thereon 

to him before 30.9.87 at the latest. Pensioi and ether retirements 

payable to the applicant shall be revised in the light of tho said 

decision. If thE ipplicarit is açc.rieved with the dcision, as and when 

rendered, he will have liberty to agitate the matter before this 

Tribunal at that stace. Parties to bear their own cot. 

Sd--- 
MEbER(J) 	 NENbEF(A) 

—\\(C 

r[iEF 	 STdAR 
rCifiiiAL ADIVI 	IVE TRlgTT 	A 

AIUTL 	BEJCil 



CGISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Lr 

Corninerci'l Coi plex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

M0 IN 	APPLICATION NO 	169 	J86(T) 

W.P. NO 	 3257 	 79 

Applicant 

Shri A.K. Loganathan 	v/s 	The Secy, Dept of Science & Technology 
New Delhi & 3<Org 

To 

1. Shri A.K. Loganathan 
No. 6, Muruga Pillai Street 
Bangalore - 560 001 

C 

r/+i4N. 

A 
Subject: SENDING COPIES OF CEDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 0RDER/c/ 

passed by this Tribunal in the above said Memo in 

application on 	18-9-87. 	As • - directed, the annexures are 

returned herewith. 	Jcf 	dy(T5 
DEPREGIS RAR 

frV 
(j 

En ci 	: as above 
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In tle Central Administrative 
Tribunal Banigalore Benich. 

Barigalare 	 \ (C 

AK. Lganathan 	 The Secy, Dept of Science & Technology - Now Delhi & 3 Ore  
Order Sheet (contd) 

Date 	 Office Notes 	
I 	

Orders of Tribunal 

KSPVOJLHAP1(A) 

18.9.87. 

ORDERS ON THE NO DATED 

4.9.1987_FILED PY THE APPLICANT: 

\ 

Shri A.K. Loganathan, appli-

cant in the case, is in person. 

We have hcard the applicant. 

In this application, styled 

as a memo, the applicant is 

really seekina for various x1±e 

reliefs which have arisen in 

pursuance of thE orders jiade by 

this Tribunal in A.No. 169/E6 

and D.C. No. 20/87. 

When we pointed out that 

this application is not maintai-

nable and the relief sought is 

to be adjudicated in a fresh 

application, Shri Loganathan, in 

aur opinion, very rightly, seeks 

permission to withdraw this 

application, with liberty reser-

ved to file a fresh application 

U/s 19 of the Administrative 

Tribunals Act, 198. We grant 

this permission and reject this 

application as withdrawn by the 

applicant, reservino him liberty 

to file a fresh application 'i/s 

19 of the A.T. Act. We direct 

the Office to return all the 

annexures annexed to the applica 

tion to the applicant vi thin a 

week from this day. 

VICE CH 	:AN  


